
; "l'E

CEI{TRAL ADI,IINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

O.A. No,ZZA3 OF Z0Og

New Delhi, this the ltth day of September, 2003
t{oN'BLE SHR, JUSTTCE V.5. AGGARWAL, CHAIRMAN
HON, BLE SHRI R. K. UPADHYAYA, ADMIT.IISTRATIvE MEMBER

Shri Banwari Lal, LDC

Govt. of D€lhr, Maharaja Ran5it Singh Marg,NBw Delhi. 
1.

(By Advocate : Ms.Dharam Deshna) '...App'licant

I

V€rsus

Th€ State of l,l. C. T, of Del hlthrough SecretarY .(MerJical ) M and pH,xealth and Faml ly *etfare Oeparim"n[,N'inth Floor ,A, Wing,
De'lhi Secretariat, New De.lhi.
Ths Oirector
Prof, and Head
9rly Nanak Eye Centre,
Medical Col 'lege,
New Delhi.

3. By virtue of the pressnt application,
applicant seeks that a direction shourcr be given

L

D

o

Maulana Azad

r....Rgsponctgnts

ORDER (ORAL)

t-
The applicant L{as appointed aE a ward Boy ln

June, l969 in G.B. panth Hospital. Guru Nanak Eye
centre is ong of the branches of the said hoepitar.
Thg appr i cant !{as i nvol ved i n a case FrR No. 26,/g3

Frun'ishable with respect to offence under Section 7

read with section 13 0f the prevention of corruption
Act.

e. In February, ZOOZ, th€ Bugpension order ag so
passed qua th. appllcant r{as revoked. on 2g,g,?oo2,
th€ learned Special Judge, Delhi has acquitted the
aPPl r cant

the

to



t

o

(e)

pay al I the aI lowances from the dats of suspension tcr

him bes'ides benef tt of Vth Central Pay Comm'ission's

recommendati ons.

4. Th6 applicant has placed on record a certified
copy of the order passed by the Special Judge, Delhl

whereby he has been acguitted. Keeping in v'iew th'is

fact, it would be in th€ fitness of thing and

accordingly, it is directed that respondent No.Z will
consider the totality of the facts and pase an order

preferab'ly wrthin four months f rom the date of receipt

of a copy of thrs order pertaintng to the pay and

allowances of the applicant,

5, Ths oA r.q drspo-qed of at the admission stage

itself.

ga.ul.

U%nafr
(R.K. UPADHYAYA)

ADT.IIN I STRATI VE T.IEI{BER

(V.S. AGGARWAL)
CHAIR},IAN
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